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HOUSE OF THE PEOPLE
Wednesday, 25th March, 1953

The House met at Two of the glock.
[Mgr. Depury-Speaker in the Chairl
QUESTIONS AND ANSWERS
(See Part I)

3-20 p.M,

STATEMENT RE FORMATION OF
ANDHRA STATE

The Prime Minister (Shri Jawahar-
Jal Nehru):. On December 19, 1952, I
informed this House that the Govern-
ment of India had decided to estab-
lish an Andhra State. consisting of
the Telugu speakindg areas of the pre-
sent Madras State, but not including
the City of Madras, and that the Gov-
ernment were appointing Mr. Justice
K. N. Wanchoo, Chief Justice of the
Rajasthan High Court, to consider and
report on the financial and other im-
plications of this decision and the
questions to be considered in imple-
menting it.

Mr. Justice Wanchoo conducted this
enquiry and presented his report on the
7th February, 1953. A copy of this re-
port is placed on the Table of the
House. [Placed in Library. See No.IV-
C.C. (149)] Other copies will be avail-
able to Members. Government have
given the most careful consideration
to Mr. Justice Wanchoo's report and
to the other matters connected with
the establishment of the Andhra State.
Some of these matters. more especial-
ly those relating to financial implica-
tions and the effect on the services, re-
quire further detailed consideration
which they are receiving. There are,
however, certain questions of a politi-
cal nature, which have given rise to
some controversy, and which have to
be decided immediately so that fur-
ther pxogress may be made. In regard
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to these, the Government have arrived

‘

The basic considerations which
have to be kept in view are that an
Andhra State has to be established
and that it should consist of the Telu-
gu speaking areas of the present Mad-
rag State. Further that the City of
Madras is not to be included in the
proposed Andhra State. The Andhri
State, therefore, is to consist of what
might be called the undisputed Telugu
speaking areas of the present Madras
State. At a subsequent stage, as 1
shall indicate later, a Boundary Com-
mission or Commissions may have tc
be appointed to determine the exac!
boundaries of this new State. As this
investigation might involve some de-
lay. it is desirable that the State
should be constituted as early as pos-
sible on the basis of existing bound-
aries of the districls except, in one
case, where the boundary might be ac-
cording to taluqs.

The Andhra State will consist of
the following eleven districts: (1) Seri-
kakulam, (2) Visakhapatnam, (3) East
Godavari, (4) West Godavari, (5)
Krishna, (6) Guntur, (7) Nellore, (8)
Kurnool. (9) Anantapur, (10) Cudda-
pah and (11) Chittoor, It will also con-
sist of a part of Bellary district as
I shall indicate later.

It is clear that the capital of the
Andhra State has to be in the terri
tory of the new State. The Governmen
are of opinion that the site of thi
capital should be determined by th
Andhra people themselves througl
their Legislative Assembly.

A question has arisen about th
temporary capital of the Andhra Stat
till adequate arrangements are made
for the functioning of the permanent
capital. It has been suggested that
there is some convenience in this tem=-
porary capital being located in the
City of Madras. While it is true that
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certain conveniences in regard to ac-
commodation etc., will result from this

temporary location in the City of Mad-

ras. there are imporiant and, in the
opinion of the Government, over-riding
considerations against this proposal. It
ig desirable that, right from the in-
auguration of the new State, it should
have its political headquarlers in the
State itself and should be enabled to
tunction as a complete unit, freely and
unhampered by any other considera-
tions. The full integration and progress
of the new State will thus be facilita-
ted and any possible friction and com-
plications, which might arise trom the
tergporary location of the capital in
the territory of angther State, would be
avoided. The location of the political
capital of the Andhra State in Andhra
territory, right from the commence-
ment, will also result in the develop-
ment of normal and cooperative re-
lations between the new State and the
residuary State.

The Government, therefore, are of
opinion that the temporary capital pt
the Andhra State should be located in
Andhra territory. This means that the
seat of the Governor, the Ministers
and the Legislature should be localed
in the territory of the new Andhra
State. The decision as to the site of
this temporary capital should be left
to the Andhra people themselveg and
may be taken by the Andhra Members
of the Madras Legislature, who are
likely. at a later stage, to form the
Legislative Assembly of the new
State. This decision should be indicat-
ed to the Government of India by the
beginning of July 1953.

While the capital of the State should
be located within the territory of the
new State from the date of the inau-
guration of that State, it is not neces-
sary that all the offices pertaining to
the Andhra State should also be trans-
ferred to the territory of the new State
from that date. Some offices of the
Andhra State might continue to_be lo-
cated in the City of Madras till ar-
rangements are made for their trans-
fer to Andhra territory. The Govern-
ment are assured that the residuary
State of Madras will make every
effort to accommodate such offices,

The new Andhra State will be inau-
gurated in October 1, 1953. which is
coasidered a sultable and convenient
date for this purpose.
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It should be clearly understood that
any proposals involving financial assis-
tance from the Central Government
would require the approval of the Cen-
tral Government and would depend-
upon the capacity of the Central Gov-
ernment to render help. Therefore, any
decjsion about the capital or any othzp
matiter involving financial assistance
would require the approval of the Cen-
tral Government in so far as that fi-
nancial assistance is concerned.

The Andhra Legislature, after the
inauguration of the new State, should
decide upon, the location of the High
Court within the territory of the new
Stage. Till such decision is taken, the
present Madras High Court will conti-
nue to function also as the High Court
of the Andhra State. During this
period, certain necessary conventions
may be observed in regard to the ad-
ministratlive side of the High Court
relating to Andhra as well as such
other matters as may be considered
necessary.

The Legislature of the Andhra State
will consist of one Chamber only, that
is, the Leegislative Assembly, and there
will be no second Chamber. As regards
the residuary State of Madras, it
should be left to that State to decide
the future of its second Chamber.

The Members elected to the present
Madras Legislative Assembly from the
areas which would form part of the
new Andhra State, should constitute,
to begin with, the new Andhra State
Legislative Assembly.

The case of Bellary district has to be
considered specially and it cannot be
treated as a single unit for attachment
to any State. It i3 bilingual and a con-
siderable part of it has a clear majori-
ty of Kannada speaking people. There
are at present ten talugs in this dis-
trict. Six of these talugs, namely, Har--
panahalli, Hadagalli, Hospet North,
Hospet South. Sandur, and Siruguppa.
have, each of them, a very large Kan-
nada speaking population. Three tal-
ugs, namely, Adoni, Alur, and Raya-
drug. have each a l!arge majority of
Telugu speaking peovle. The remain-
ing talug of Bellary has a very mixed
population and there are certain other
factors also to be considered. The Go-
vernment have, therefore, come to the
conclusion that the three talugs of
Adoni. Alur and Rayadrug should form
part of the new Andhra State and the
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six Kannada speaking talugs, men-
tioned previously should form part of
the Mysore State. In regard to Bellary
talug, Government propose to consider
ine matter further and come to a deci-
sion later.

. One part of the Tungabhadra Pro-
Jject is situated in Hospet North talug.
‘The other part of it is in Hyderabad
State, That part of the project in Hos-
pet North talug will thus be in Mysore
State after the establishment of the
Andhra State. This great project will
feed not only those areas which go to
the Mysore State but also some areas in
Andhra State. Both these States will
be especially interested in this scheme.
Special -arrangements should, there-
fore, be made for the joint control and
supervision of the project by the State
concerned in cooperation with the
Central Government. The Ministry of
Irrigation and Power will, in consul-
tation with the Ministry of Finance,
the Planning Commission and the
States concerned, work out the neces-
sary financial and other arrangements
and prepare a scheme for the purpose,
Till the date of inauguration of the
new State, the Madrag Government
will continue the work on the Tunga-
bhadra Project, as before. From the 1st
October, the States concerned will
manage it with the assistance of the
Central Government, in accordance
with the scheme drawn up therefor.
It is desirable that the work on the
project should be continued under the
present set-up till it is completed.

A Boundary Commission or Commis-
siong will be appointed some time after
the establishment of the Andhra State
to determine the exact boundaries of
that State and to recommend such ad-
justments as may be considered neces-
sary in regard to the boundaries of
that State with the residuary State of
Madras and the Mysore State.

The question of services and the fi-
nancial implications of the formation
of the Andhra State will be considered
separately later. As far ag possible, the
officers now serving in the Andhra
area should continue. A committee of
senior officers of the present Madras
Govertment should, in consultation
with an officer appointed by the Cen-
tral Government. consider the adjust-
ments that might be necessary bet-
‘ween the Andhra State and the resi-
duary State of Madras in respect of
the services.

Legislation to give effect to the de-
cision to form an Andhra State will be
lindertaken during the next session of
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Parliament. Before the introduction of
such legislation, the views of the State

Legislatureg concerned will be obtain-

ed, as required under article 3 of the -
Constitution.

Government earnestly trust that the
creation of this new State, so long de-
sired by the people of Andhra, will
take place in a spirit of friendly co-
operation between all the people con-
cerned, so tnat the State might start
under the most favourable auspices
and lead to the progress and happi-
ness of its people. The formation of
the new State should not and will not
come in the way of the cultural life
of the City of Madrag in which the
people of Andhra have had such a
great share. Full assurances have
already been given, by those in a posi-
tion to give them, that educational,
hospital and other facilities will con-
tinue to be vpen to the Andhrag 1n
Madras City.

I earnestly hope that the controver-

sy, which has accompanied this issue

of the formation of the Andhra State,
will now end and our united efforts
will be directed to the successful es-
tablishment and working of this State.

Shri Raghuramaiah (Tenali): May I
ask, for clarification on certain points,
Sir?

Mr. Deputy-Speaker: No questions
are allowed.

SIXTH REPORT OF PUBLIC AC-
COUNTS COMMITTEE -

Shri B, Das (Jajpur-Keonjhar): [
beg to present the Sixth Report of the
Public Accounts Committee on the
Hirakud Dam Project. [Placed in
Library. See No. IV.0.0.(60).]

PAPERS LAID ON THE TABLE

DeveropmenT Councins (PROCEDURAL)
RuLES; TARIFF COMMISSION REPORT RE
MeTAL AMINOPHENO-AND (GOVERNMENT

RESOLUTION THEREON

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
I beg to lay on the Table, under sub-
section (4) of section 30 of the Indust-
ries (Development and Regulation)
Act, 1951, a copy of the
Development Councils (Procedu-
ral, Rules, 1952, published in the Min-
istry of Commerce and Industry Noti-
fication No. S.R.O. 359, dated the 18th



